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Shri Ni
- leshbhal Lakhabhal Garenlya had filed a letter petition to Hon'ble Nation
which was converted as Original Application. L.P No.03/2023(WZ)

1PREAMBLE

al Green Tribu nal

H L
on'ble NGT issued an order of dt:07/07/2023 in which Hon'ble NGT had directed District
Collector Junagadh to submit a report on the matter of above mention applicant but copy of the

order was not received here.,

in this order Hon'ble NGT had directed Collector Junagadh to appear in-person before the

Tribunal on dt:24/04/2024 but due to my duty as Returning Officer (R.0) for 13- Junagadh

Parliamentary constituency, | requested to provide opportunity for action taken report after

election and | had sent District Geologist shri V.K. Sumera to appear in-person. | also authorized

him to appear and brief Hon’ble NGT for this matter on behalf of Collector Junagadh. District

Geologist remained present at Hon'ble NGT-PUNE office on given date and place but hearing date

of this case was postponed to dt: 14/08/2024.

District Geologist had contacted registry Branch of Hon’ble NGT (WZB)- Pune and submitted

authorization letter, reply of Collector Junagadh and above-mentioned order. He also corrected

district Collector Junagadh’s email ID in registry Branch of Hon’ble NGT (WZB)- Pune. registry

branch.
On receiving this order District Collector Junagadh had directed District Geologist Junagadh and

Regional Officer GPCB Junagadh to take further necessary action for this matter.
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The Governmen
order dated dt t of Gujarat has granted a quarry lease to Jay khodlyar Enterprisés
S 115/10/2012 and Lease deed on dt; 28/01/2013 for 10 Years of Lease P
survi
8 survey no 355/4, 136/4/P/2, 136/4/p/3 area 02-56-98 hec. (He .. Are-Sqmt.) Sitv

village: Mal
lya Hatina, Taluka: Maliya Hatina, District: Junagadh State: Gujarat for the purpose Of
d which are

vide grant
eriod Land
ated 2t

mining and :
quarry operations of black trap mineral. Its grant order and leasé dee

a
nnexed to this report and marked as Annexure-1.

That i
me the Gujarat minor mineral concession rules -2010 were prevailing for administration

and legislation of minor minerals in Gujarat.

older’ got approved his mining
ce Gandhinagarl
rable Black trap

Ji:‘i’ khodiyar Enterprises here after will be mention as ‘the lease h
:::rt\ by C{-:mmlssmnerate of geology and mining government of Gujarat Head offi
: entative 75474 cum/Year Black trap excavation and 1,88,836 MT/Year Recove
in year 2017 which is annexed to this report and marked as Annexure-2

The lease holder got approved his Environment Clearance Certificate by DEIAA (District Level
for 72000 MT/year in

Environn?ent Impact Assessment Authority District-Junagadh-Gujarat.)
2018 which is annexed to this report and marked as Annexure-3.

The lease holder’s production and dispatch information for FY-2015-16 to 2019-20 (up to jan-20)

is annexed to this report and marked as Annexure-4.

Shlri. Nileshbhai Lakhabhai Gareniya here after will be mention as ‘the applicant” has obtained all
this Annexure-1 to Annexure-4 information of the lease holder by use of RTI ACT-2005 from

Authorize Authorities.

tten a letter on dt:28/12/2020 to Additional Director (Development) of
ology and mining government of Gujarat Head office and informed him
the lease holder. Gandhinagar is annexed to this report and marked
r is also marked to vigilance officer and Gujarat Pollution Control
d to this report and marked as Annexure-5.2

The applicant has wri
Commissionerate of ge
about violations of rules by
as Annexure-5.1. This lette
Board, Gandhinagar which is annexe
ector had intimated District Geologist Junagadh to take actions on the

The additional Dir
de letter dated 01/02/2021 is annexed to this report which is

representation of the applicant vi

marked as Annexure-6.

unagadh had informed Regional Officer of GPCB-Gujarat Pollution C

strict vide letter dated 02/11/2021 to take actions against the lease h ontrol

les entrusted with the central Acts and relevant rules fo Oidelt as

me to time which is annexed to this report and marked as;:::t::an
re-

District Geologist J
Board -Junagadh Di
they made violations of ru
control and notified from ti

7.1

Central Pollution Control Board had informed Regional Officer of GPCB-Gujarat Pollyti

Board -Junagadh District vide letter dated 02/11/2021 to take actions against th ollution Control

they had made violations of rules which Is annexed to this report and marked E:ease holder as |
as Annexure-7.2.

al Officer of GPCB-Gujarat Pollution Control Board -Junagadh District h
as

|der by letter no GPCB/RO-Junagadh/ING-1395/1416 dt:08 /07/20 given notice to
' 21

Region
the lease ho




14

f::wmnme"t" Engineer for and on behalf of Gujarat Pollution Control Board has given Show

wht;sl: Notice to the lease holder by no: GPCB/CCA-ING-635/1D-40849/599300 dt:31/08/2021
ch is annexed to this report and marked as Annexure-8,

nverted from

The applicant has also filed R/Special Civil Application no 6585 of 2022 (<0
to this report

SCA/7706/2022 dt:31/03/2022) in Hon'ble Gujarat High Court which is i
and marked as Annexure-9.

Regional Officer of GPCB-Gujarat Pollution Control Board -Junagadh District has VG
inspected lease area on dt:29/07/2022 and given a notice to the lease holder is which is mrianad
to this report and marked as Annexure-10.

GP(?B-Guiarat Pollution Control Board's unit head Junagadh has also given the lease holder a
notice on dt:6/9/2022 which is annexed to this report and marked as Annexure-11.

Hon’ble Gujarat High Court has disposed of the applicant’s application by oral order date:
07/12/2022 which is annexed to this report and marked as Annexure-12.

A Note on illegal mining which is annexed to this report and marked as Annexure-13.

The applicant had filed a letter petition to Hon’ble National Green Tribunal which had converted
as Original Application. LP No.03/2023(WZ). which is annexed to this report and marked as

Annexure-14
Hearing of the application was on dt: 04-03-2024 which is annexed to this report and marked as

Annexure-15

District Collector of Junagadh has received NGT's order of dt:07/07/2023 for Original Application.
LP No.03/2023(WZ) on dt: 24/04/2024 by email which is annexed to this report and marked as

Annexure-16
District Collector’s authorization latter which is annexed to this report and marked as Annexure-
17

District Collector’s reply to registry Branch of Hon’ble NGT (WZB)- Pune which is annexed to this

report and marked as Annexure-18

Then District Collector has directed District Geologist Junagadh and Regional Officer GPCB
Junagadh to take further necessary action In this matter.

Regional Officer GPCB Junagadh's team had visited the lease area and taken actions according t
0

rules. GPCB Junagadh’s Action taken Report is annexed to this report and marked o s R
xure-

20.



15

(0]
d Penalty
District Geologist's team had measured the lease area and lssue

-el
hundred eighty
Rs.13,18,66,288/- (Rs. thirteen Caror eighteen Lakh sixty-six thousand two

rder of
ght)

of rules
by violations
to The Lease Holder’ Jay khodiyar Enterprises on dt-19-07-2024 for mining by

Is annexed to this report and marked as Annexure-19.

3.CONCLUSION:

—_—— e N,

Different state agencies like GPCB and Geology and Mining Department has visited the lease area
and communicated this matter to each other for coordination and also given notices to the lease
holder and taken actions as per rules. District geologist had issue Penalty Order of
Rs.13,18,66,288/- (Rs. thirteen Caror eighteen Lakh sixty-six thousand two hundred eighty-eight)
to Jay khodiyar Enterprises on dt-19-07-2024 for mining by violations of rules.

Collector

Junagadh District
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Annexure-3 (p-1)







! Annexure-3 (p-3) 2 6

| shall 246
.'J 15. Vahilies = not be overlodded and minery] i ; . \ 3
- trucks 0 that no spillage of minerg) [ dust ansportation shall be done only through covered. -

dhe PR

o
. N

of reject through technological inng
20. Top soil fr.

vation or finding the use of fines through perspective :

om the mining area shall be :
scra; tilize
plantation work. pped, stacked separately, preserved and utilized for the

. 21. Overburden, waste rock and non-

operations shall be stored slaleabh mineral generated during pr ospecting ox niuing
: height of such d L l.n roperly formed dumps on grounds earmerked. E?hpe o
s umps shall be restricted adequately to prevent any slippage of material. Such
‘dumps should be properly terraced, stabilized and secured at foe to prevent the escape of
material that may cause degradation of the surrounding land or silting of Water courses.
22. Overburden or other rejects shall be backfilled into the worked out quarry so far as possible with
8 view to restore the land to its original use or desired alternate use. ; 59
23.1t shall be ensure that there is no leakage of oil and greases from the vehicles used for
u.anspmaﬁon. 15 | i : Wl ,- Tl
24. Used oil / waste oil,-if any, generated shall be sold tlmly to the registered recyclers. In case of
generation of hazardous waste, the project proponent shall strictly comply with the provisions of
Hazardous Waste (Management, Handing and ma&ﬁnm Movement) Rules 2008, as may be
amended from time to time. "R na i RS : g L
o sirery 8
25, Oty controle sting sl be prache: by Tnensed pesen Wi ll pecssry car o
. protaction of public, workers and property from fly rock and vibration risk:
26. Blasting shall be done in such a manner o prevent formation of big size bou
minimize need for secondary blasting, 3 ; s j '
27. When blasting is done, iat::a]l be e:sure that the persons have moved out of hmldms and away
from the danger zone, At the time of blasting, & guard shall be posted on either side of the road to
28, Explosive for blssting shall be used only afier taking requisite permission from the Director -
General of Mines and Safety, Government of India. All necessary safety measure shall be taken
and requisite licence shall be obtained for storage of explosive.
. Anti-vibration devices shall be provided to vibrating tools / equipments to be used by workers
during mining, Vibrations shall be maintained within safe limit.
. All the precautions are to be observed as per Reg. 106 of MMR, 1961 for safety and security.
Face masks, helmets, safety shoes etc, shall be provided to all the workers working in the mining
areas and its usage shall be ensured and supervised.
. First Aid Box should be made readily available at the site. .
. Occupational health surveillance of workers shall be undertaken periodically by & doctor who is
expert in occupational health and hygiene and ts records shall be maintained. . '
33, Information regarding occupational mine discases caused due to @ir pollution and its preventive
measures shall be displayed at site in vernacular language for workers.

Mﬂ‘a:a.nt‘j.iherebylu

Page 3/7
Office : Office of Sub-Divislonal Magistrate &Prant Officer, junagadh Prant,

Taluka Seva Sadan Junagadh.
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Annexure-9 (p-1)
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Annexure-10 (p-2) %‘glonﬂ Office

b [ 57 Opp. Salnt Anno's Church, Statlon Road, Junagadh - 362001.

NP

GUJARAT POLLUTION CONTROL BOARD

Ph. : (0285) 2651506, Fax : (0285) 2651503. Wobslto : wvaw,gpcb.gov.in

attached). As informed by person contacted informed that mining is
stopped since appfoxlmatelv two years however he had not furnished valid
documents at the time of inspection and hence necessary written
instructions are issued on site.

Looking to the current site conditions it seems that mining activities are
stopped at this site since long time,

Following written instructions are given at the time of Inspection:
WAL Wietefl Geologist approved ” 3 oY 14

el v ool yBa
sqell MR Yl Aauedl ui
UMl HiBete] blete] WeH EcIR
ASe{l cTe/cca Raadl

WAL gt S gl Qay
adl A$ sl uisdet -3¢
olletdell Weldl sl

Jay Khodiyar Entemrian
et § Deaes
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Annexure-11

— GUJARAT P%’&UTI‘ON, CONTROL BOARD
: Sector-10-A, Gandhinagar-382 010
= Phone  : (079) 23226295
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

WHEREAS you are having an black trap mine with stone crushing plant M/s. Jay Khodiyar Enterprise.,

Plot No. 35S/4,136/4/1, 1367472, 136413,+ paiki , Maliya-Hatina-362245, Tal: Malia, Dist: Junagadh.

F AND WHEREAS Your stone crushing unit is operating without valid CCA form the board.

AND WHEREAS during the inspection
| of the Air Act by the authorized officer o

You have not obtained vali
You have yet not submited
You have not submitted reqt
You have not submitted det
to concern department till |
5. You have yet not submi

GPCB/RO -Jun2gadh/ING
6. You have yct not compl

P

NOW THEREFORE Board pr
under: -

I. Toprohibit you from the
2. To close the operatl
' consented conditions.
3. Todirect the conc
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By Repd !fus! AN, T
Annexuri Date : 26/06/2023

To,

The Hon'bie the Chairperson and Members of ihe National Green Tribunal,

Westem Zone at Pune

Rel: Order dated 07/12/2022 passed in SCA/6585/2022 by the Hon'ble
-l‘ligh Court of I_G'ujarnl ' :
Subject; Cuuip_lgiﬁt:xi;garding covironment pollution and violation. of
_. 'stan'jto'ry 'Im#‘sfrulcsfregulations under the Water'(Prc\?eﬁﬁonénd
. Comrol of I’Ul!um:n) Act; 1974 and 1llegahty in uunmg opcrahon,

c;wavntlon and producnon of the Basa]r Stone (Blacktrap) mineral

'fmm the land  bearing survey no.355/4, 136/4/P12,. 136;4% et

23 -'ﬂi;mmed at village Mahya Hatina, Taluka Mallya Hahnm District

__'I.Twugadh

Nileshbhai Laklnhhm Garemva, Sudama Park-l mmm Timbawadi,

J unagadh 36201 5

Name of thesratmog/govemment aut h g

1. Collector, CoI!ector Oft' cc J':[Ia Seva badan, oppcsue Shasln’ku.n;, R

Junagidh36’>001 o e Wb :
2, Addmonal D[rcctor lndustms and Mmes Dcparuncm UdyogBhavan, ,

~ Seventh ﬂonr Block no. ]!2 Gandlnnaga.r ;
3. Commusmncr ol Geology and Mmtng, Block no 25 meJ Mehm Brmmn,

Sector IO Gandhmagarss’-‘nlo




Annexu52

Item No.4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.128/2023(WZ)
L.P. No.03/2023 (WZ)

Nilesh Bhai Lakhabhai Gareniya
..... Applicant

Versus

The Collector, Junagadh
....Respondent

Date of hearing: 04.03.2024

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant £ None appeared

ORDER
L. None has appeared from the side of applicant despite repeated
calls.

2. By our previous order dated 07.07.2023, we had directed the
District Collector, Junagadh to submit a report on the matter of
complaint made by one Mr. Nilesh Bhai Lakhabhai Gareniya, which has
not been submitted till date, despite the service has been effected upon

the said authority.

i We direct the Registry send a letter to the District Collector,
Junagadh to appear in-person before this Tribunal and show cause as to

why the report has not been submitted to us, as directed.

Put up this matter for further consideration on 24.04.2024

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

Pagelof1
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National Green Tribunnal
Western Zone Benchy,
New Administrative Building,
1 Floor, "1" Wing,
Camp Pune

ORDER ON COMPLAINT

the report of the learned Registrar dated 05,07.2023, in respeet
‘of a complaint made by Nileshbhai Lakhabhai Gareniya, Sudama Park-1,

Madhuram Timbawadi, Junagadh against Jay Khodiyar Enterprise which is
said

Perused

10 be indulging in illegal mining activity at Survey Nos. 355/4,
136/4/P/2, 136/4/P/3 situated at Village Maliva Hatina, Taluka Maliva
Hatina District Junagadh. It is alleged that it

is causing loss to the Srate
Exchequer due to illegal mining activity,

Therefore, a copy of the complaint be sent to District Collector Junagadh,

and let a report be called from the District Collector Junagadh, in this matrer

as 1o whether there is subsiance in the complaint and action taken. report,

within a peried of two weeks.

Date: 07.07.2023.

Justice: D%M
i
dyry

Dr. Vijay Kulkarni, E.M,
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Annexure-19 (p-1)

Geabogy

efecReuslell 529]-yeuo1a _gr'" o
ecte@sttet HA wollor v, L i

ogHidl elcet, oclls oi.2,2/3% MR, Youolz e
Slot «1.2532w33, 350 of: 253233 e-mall - geologist-jun@gujarat.gov.in
'!J?xc«[lwnquqcun-gawga THaQ ANy n .19 [o7, { ?ae;,
o84
udl,
BUWRSLUR A2 UBH (i euslledl)
H elazs Ul v, wellay, Azian Asteted 51693,
Yuoflau-glélen o ollew-gidlen, % seuots,
cualleldlell @oet:-
1) sl wziateuss Reaguiz caus,
Aud soeflay AowRalol & seagsalet cll,
e-1e3, “snellan s1Gu, L wiael,
B28lot At WA, WA W.583, BHELALE.,
?) sl HAlwsHR 2ageus Asdla,
N soellan AepRadlol & sz sl cll,
e-1e3, *snellan s6", Henays v,
B5lot Mle R, Jla 2. s, MUHELE.

deol:-
(1) w@s Ranssl(R)  opc@stiot  wa ully, olitledrRal  uA ol Sl
ac-u‘yqiaw/ac /R020-3/¥0%. cl.01/0%,/20%4.
(2) 3l QAAaeuts sdellausfl sirtAsiotet ot gloagetci(@z Met) Hi 53t wldlofletet ARAZIAeA
ei.q2¢ /20%3.
(3) cxAsdd Oflst Hoyetei(Ae Aet) o WAolotet  ACAZeA elqe¢/20e3(Are A,
At Ul.ol.03/2023 Hed udet BS? dl.09/08,2023.
(¥) stalgieled Aflot Hoystci(Arz Meot) oll dl.O¥/03/202% oll BUE.
(W) et aatetet Aot Flogatcet(Are Hlet) oll dAL.0L/0¥ /202% ot WER,
(5) Al 5ALoll AW Loy rous 200y,
(@) wAell 200 s1201E90s ALY cll.22/0u 200y,
(¢) 3043 Yol cil.10,/05 /202Y.
(¢) eudlletzslzell Yoraolli udct AWlld 2l L1009 /200Y.
(10) s3ell 200t slRRIEANS Al cll. 29,09 /202¥,
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Regional Office
—— ' Gujarat Pollution Control Board
Af\-"éﬁ Opp. Saint Anne's Church Station Road, Junagadh
"ﬂl\“r/' Ph: (0285) 2651506
GPCB Fax: (0285) 2651503
] Website: www.gpcb.gov.in
RETR (LOTLIMLS. Sy AL/, H. -9 3W (BB ¥ 0 ¥ )/ 303t didlut: 2ufoe/202%.
U@,
Hid, sdszsll,
5522 53, WER AL WA,
ARG
[@4u: Honorable National green Tribunal Pune(WZB) Case number: Original Application
No: 128/2023(WZB) u2ed oy stidald] 5241 slistd.
ol odalll s32, aydlzdL U suis 4 wsySLtles, dl. 03/oW/202Y
Aldoial,

o MR A¢ GRS [3M4 dal 2iedl vi-all sypuadld 3 A ey iR H-zadide (@nlailell 2uddl:
Yoore) Al 3wy, 13%/¥/4, 13%//3 U, o Awildl gl du weila, By, eyl Gellowdl disydAi dl.
23/0W/30%¥ dHlL dl. 1£/03/202% -l sy AN UL S2AMHL BT ¥l Helsld 2dele 21 e B 4 2l
A 8. g2 dadiq olidl adl s34, aitllor viud Hisdl suuami 2084 9,

e Geliat g2l I (Lol 532 2 H2z104lld (NOC) d. ©3/02/209.3 Al WL E4RL dL. 19/42/2048
Al 3z il Black Stone Grit 3000 MT/Month Geute HI2 Huldat ) oy-fl «4se 24 208 Biawe 2 ol wdle B,
6% olie e GalloL ezl YU, [LoliE] 2oz 2 2i1U32 (CTO) Honaami vudd 8l dal d-4L 9012 6 Gedledd 52U
2144 8, '

AR Gl gl Reflse dad -quei-z 6z Az WA, ogviz Breaiel wt o,
DEIAA/GOJ/EC 2(9)/61-662/2018, dl. 13/04/201¢ Al A £alRl Fealiil-2 sellua-a (Sadl) et Wiz
S-zBUSAL A U JUWY, 13%/¥/pR, 139/¥/p2 13%/¥/p3, A Wil AL Ml ol Fidla 2-56-98
@522 22 il WidlL 92000 Z1lA HE ANl 2034 Gl set Buaw 3 ol g B,

AER GAPLA 6L £l1RL dL. 09/0U/R01¢ AL W IR Al UgHEL (FaiRel 243 Feie) 21 aeeq -l

544 34 21 &0 Gallotd AL (A2130) WisdeL oye{l -sa Bratel v of] 21 208 wide B, 53 Gelod dl. 31/0¢/2029
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Al 2y SLR5UA (At Astlel 31 31 215 312 352 ¢t Fso) WEAA B oyl st Gt < ol il 8.
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—_— Reglonal Office .
| GUJARAT POLLUTION CONTROL BOARD
T Opp. Saint Anne's Church, Station Road, Junagadh - 362001,

REFP i : (0285) 2651506, Fax. ; (0285) 2651503, Website : wvaw.gpcb.gov.in

Inspection Report

Jay Khodiyar Enterprise (PCB Id — 40849)
Name & Address of the 355/4,136/4/1,136/4/2,136/4/3 —paiki

Unit: Village — Maliya Hatina, Ta. — Maliya Hatina
Dist. - Junagadh

Date & Time of Inspection: | 23/05/2024; 16:15 Hrs onwards

Subject: In connection with Hon’ble NGT-WZ OA 128/2023
Reference: 1. Letter received from Resident Additionai Collector,

Junagadh District to carryout Inspection of M/s. Jay Khodiyar
Enterprise, Maliya Hatina in connection with matter before
Hon’ble NGT-WZ vide OA 128/2023.

Person Contacted: _ | 1. Manojkumar Ravajibhai Vekariya, representative of M/s.
Jay Khodiyar Enterprise and M/s. Kalathiya Engineering &
Construction Itd. (telephonic) :

Observation:

e This unit is inspected with reference to Letter received from Resident Additional Collector,
Junagadh District on 18/05/2024 to carryout Inspection of M/s. Jay Khodiyar Enterprise,
Maliya Hatina in connection with matter before Hon'ble NGT-WZ vide OA 128/2023,

o The unit is Black Trap Mine with 2-56-98 Ha and having EC for mining 'of 72,000 MT
Black Trap per year. The unit had obtained CTE of the Board vide CTE No"l. — 54795 Dtd.
— 03/07/2013 which has been lapsed on 17/12/2017. The unit has not obtainled CCA of'the
Board for the operation of the mine.

« During inspection, no mining activity is observed in progress but the excavated abandoned
mine pit is observed at the site of inspection, No authorized person cfouid be contacted at
the place of inspection and therefore Notice of Entry Inspection and observation notes of
inspection and therefore original copy of both documents are sent through RPAD to the
unit address and photocopy is forwarded to person contacted Manoj kumar Ravajibhai
Vekariya, Representative of M/s. Jay Khodiyar Enterprise and M/s. Kalathi)?'a Engineering
& Construction Itd as he agreed to receive documents by post at office ad_dréss: M/s. M/s.

Clean Gujarat Green Gujarat
1SO-9001-2008 & 15O -14001 - 2004 Certified Organization
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Regional Office :[

—— GUJARAT POLLUTION CONTROL BOARD -
22 Opp. SalntAnne's Church, Station Road, Junagadh - 362001 |

F”  ph.: (0285) 2651508, Fax : (0285) 2651503, Wabsito : www.gpeb.govih

A\ |

“Kalathiya House”, Satyagraha

Kalathiya Engineering & Construction ltd, 9-193,
Chhavani, Opp. ISKON Mall, S. G. Highway, Ahmedabad.

no progress was observed towards mine closure plan and thus it could

During inspection, '
not be inferred from the current situation that mining is under closure rather the mine might

be abandoned after excavation. The unit has provided fencing around the mine. During
inspe&inn, landmarks f;)r identification of mine lease area,werc not observed. Withoul
haviné look at Mining Plan of the unit proper conclusion cannot be drawn.
During i.nspection, overburden removed from the site was not observed within fenced area.
As per report of district Geologist, Junagadh the unit has mined 3,23,114.376 MT excess
Black Trap Mineral as compared to Royalty Statement available with O/o. District
Geologist, Junagadh, .

The unit has still not-replied to the instruction notes provided vide Inspections dtd.-
1 6.1’06{2021 and 29/07/2022, The Board has also Notice of Direction on 06/09/2022 and
Show Cause Notice on 01/09/2021. The unit has still not complied with the directions
issued vide aforementioned notices.

A letter submitted by Geology office, Junagadh ,dated 22/05/2024 is attached here with.

During inspection following written instruction are provided in vernacular language

(Gujarati):

o XGN UM Yoyor Hsy EARL HAAY CTE-L AL dL-19/22 /2090441 Sy wdl g ol B w3
cea Hudg -ttﬂ: A 9L AN gARL AR SIS WS 3 B, 6 i1ty Boiden eI 53]
o Bl PMleIR]/S1Rs2AAL A, HRAML A Wb Aot ARl Bordl 213 25y 53] .
N g EaHi/Anaqmt 28 s ouisl HISFR AB2E s2e B Dod i i
% LY Aoy
iR vyl s, PR
o MMl dzgell ofid £l daild dl 15/0%/2029 dx Re/og/2022l 20 Yetsid ca@iu
AU YAl Al o3 R N dL31/0¢ /202 4l AR U2 Wisaaian] A -]
o M- AR U2 Wisadl Aoy A 243 ol vieall 52, ,

[
i
e HS Bardiya

(SSA) B

- m ean Gujarat Green Gujarat
~9001-2008 & IS0 - 14001 - 2004 Certificd Organization
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Regiomﬂ Office e
GUJARAT POLLUTION CONTROL BOARD
«;} Opp. Saint Anne's Church, Station Road, Juzmgadh 362001,

Ph. : (0285) 2651508, Fax ; (0285) 2651503. Wabsita : wwwqpcb gov.in

Pholo graphs taken durm Insechon
...W ]

mmmxmmmﬂmmr&mm ;

e o3
Excavateed abandoned Black Trap Mine Pit in the premises of M/s. Jay Khodiyar Emcrprlse,
Maliva Hatina.

Clean Gujarat Green Gujarat
1SO-0001-2008 & 1SO - 14001 - 2004 Certified Organization




Annex&ﬁ (P-6)

X, . gacRallsllell 5AA yotoe
s % o2 @stiot AR welos v,

r—

wgHiell ol 6l o12,2/3% M, Yooz
ot o, 02¢U - 29333, e-mail ~ geologist-jun@gujarat.gov.in

dot Ao Al QoS IEEEGIE A

ud, _

ofal MISlaltR ezl (i eialleld)
Aol 139 Ul ¥, wollay, Alan Aot 616,
youuelau-sidlett durolla-sidlei, o.oyeiole.

) 3l YRS RruguR @y,
Ny snellan RerpRalol & sozsatet el
e-1e3, [snellan a6, uuals wiael,
B8lel Ml WA, AU .56, WHELLE.
) 8l HellrgHiz aeus Asdlay,
Aud snellay AerwRadlol & sagsalel dl.
e-ae3, Dsoellau 8160, weuals wiael,
BR8let Hle WA, AY%.5188, WHELALE,
3) 8l sluseud seseud Fua,
¥¢, 818l e20R, 23,4942l dle(lai-slélsn
. Fellola,
¥) 8l udiuens Qntdews Ay,
Hiaetol?, & Hoflau(al), dumieflaust.),
%9 9fellola,
u) 3l GRewaue capaud e,
u, 818l e2e1?, 23.4udl, duxwollau-siélel
9. %ellola. '\)U\
o) 8l uyeld Baiadeud Ry, fy"\\\)\
3¢, uMlBaun aun, usd e,
MBI, dLTESL, . YelolE,

@vat ; WEUA Auer cQs3U welloRlon Qo5 Wotot/agel 52U GG,
deel: (1) uls Ranssl(R.) gra@stiol wR whls, aitledizet ust
AR/ SU-Vet /o018 /9¢ /2020-20/ %05, AL.03/02/202%.
@) Al RAueus adelaell s Agtete et fleatetei(Qie Ael) Hi 53t
WAoot ARV 1t o 12¢ /2093,
(@) AAuee Aot Flozeici(A2e Aet) ol WAoAAct AR
“RGJUNAGAST *112¢/2023(A22 AMet), Aet, U o.03 /2003 2edl udet 2062
a2l 2 A L o dL08/08/20%3,
Dat 4 M AY, 202‘ (¥) AR et Fozjeiei(Azz et) ol WINA AR 2ot




Annex&@ (P-7)

i { £2
ol.q2¢ /2023(A22 Hlot), At Ul.ol.03/2023 dedl wde 2l

cll.O¥ /03/20%Y. . £/296/2024
(W) ArLALAc et Fo2ietet(Qre Alot) ol U of. NGT/WZB/PUNE/ ’

alall YA cll.01/0Y¥ /202Y.

(5) 5522 6AF], ¥llola oll UA ol. Land-1-NGT(WZB)/pune/22-4(2)/2024,
el Usl ell.22/0% /20RY.

(9) UBell sALeAl dAUlA Lo /0U/R0RY.
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P, Reglonal Office
——— GUJARAT POLLUTION CONTROL BOARD
T4 Opp. Salnt Anne's Ghurh, Station Road, Junagadh - 362001,

QNPP  ph.: (0265) 2651506, Fax : (0285) 2651503, Wabsile : wiw.gpeb.govin
&Yy~ 0§* 'aaali

Lo, SIS, ARG AL - 1.3 629

ul,
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wd auwy, 13sndle, U & L3,
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- (ETER
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el Wi 4 ud, & MU Yelstd e wiawglle el Hedl sRell sflauagal uid B, & suiiual el ual gl
_ Al G yevel wi ool as Wi wgael 24 43 arAd Ys Rl WA 2pedl Aulld werRydd ndue
suatsteseil 43 34 0l adl s34 et w0 S84 2y sl sl WA B,
XGN-1L BT oot Slsat gt Wide CTEAL Bl dL-19/1 /2084 Qow Y ud
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o Gmarat Pollutmn Contm] Board
( Inspeetion Report } - AirWater,Hazardous
nuer Seetion 33 of The Adr At Tustand Lr

- P (U nder Section 23 of The Water Act 194, L

nler Section 10 ol EP At [986)

l PCB Id: 40849 I

[ Outward No: 23635-16/07/2024_|

Email ¢ PLOT NO:355/4,136/4/1,136/4/2,136/4/3 -paiki.
§ g ’\f’lnli\a -Hatina - 362245 M
Telephones , - . DIST : Junagadh, TAL : Malia . SIDC I.\‘m In Gide
Inspection Id : 811188 ( Otherslegher Authority ) Ro Name ¢ Jslnﬂﬁﬂdh
?'Iypefscn!eJ’%ctora’gtams__________ r.jf'SI(J‘mI-LEMnmend ore Lnehualmn In Upuaium o
q | Inspection Dt & Tlme + 11/07/2024 16:30/ Air , Water Person Contacted : Np pzl»(m(wpwnmcn "NEI not
e
2 TEnv Audit Detail : Sch:N.A , Not Ap_plicable ., Year:2011,0n D202
| Commissioned Dr: 01/10/2012 Production Start Dt : 01/01/2013 Applicahility of CRZ. Rules : No
5 [Water Consumption in Kilo Lts Per Day_ _ _ Ind: 3.000_ _EO_I—}‘I__ | fj@ _____ ‘ioff‘l“ﬂs_ s
6 | Waste Water ;,eneratmn / Dncharge {k!pd) Ind 0. ()UO Dom 0500 'Iube\\el_l_s. ﬂ_ s
7 Consumer No. (Electric '\fletcr) Souuce nt w nler Suppl\ Borewdll
. B D|spo_s1ll\fl"nde nflndust"m_u_l f__DtImE\llC'- o Zu.ru DIHLhdr"L Soak Piv
- 9 | Discharge Pt/ Final Receiving Body {Uiumatc} =i Nn L.-.ncnumn of industrial wastewater v
110 | Status nl’water cnnsenl Un_der the Water Au 1974_ - Last Inward: 61’.-")0 14 I’UEDI“-|L|R L o
11 |Effluent T reatemem plnm (ETP): Uruts, if pru\nded and status :
|NeData - ’ ] o s G e
112 WEEther_l_nE}l_s_tf_ai_;s a member cl‘ CI'TP ? No
13 |Boilers=1 I?E 'iers‘=0 Flue Gas =0, Pmcess =0, ETP (‘np 0. (‘amcm of All= 101}
e e sty Selrad ) : i A S -
APCM Details : (_ncen Beh Water Sprmklu K
No Data & f
_[NoData ‘- ¢ b, !
14 TSDF Na:'m: N:ﬂ Rq,d with any TSDI
1_5 Lnb Chargéas Pendu_g NIL __ oo ~_ Water Cess Charges Pending: NIL
:16 _L_ast Eim_ *sz Vi L )N_'ater"C_e.ss. F{_et}l_rn HW Monthly Return Nnt App]tcab!e- -
17| Last 3 cha] Agtion’s ; ’
i nspDi | | Act | LegDt |°  For [ inspid | IR-Leg | Type | OutNo
2010712022 | NOTT | 06/92022 | A, CeToRs 0 NOL | SONT T esain
| 16062021 | SCN__ | 31082021 [ o o] JOURIAE L BEN COM__ 399300 _
) PRI | . _L 07/05/72018 1, R T : COM _ ] ASIR
~ | Monthly Patrak] Last Return: 201802 HAZD Waste Disposal : NO DATA S '
Electridity Umts Cunsnmed in mcmr.h Water Consumed in monih quent Dlschargcd in month
[ Production - 0. CTP - 0. APCM - Meter Reading - 0. Kilo Litre -0 Meter Reading - 0. Kilo Litre -
1'.. _.|
"I i

R : B} .
lﬁ!ﬁ?f'}.{llu : : ; U5 ( Through XGN)
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. Gujarat Pollution Control Board
B
—— ( Inspection Report ) - Air,Water,Hazardous " -
s " i section 24 o The Air Act 1951 and Under Section 10 ol P Act [98m
N W : setion 33 of The Water Act 1974, Uinder Section 2
Ny { Lndder Section 2] ek .
N V- . ) -
‘ Ao T Ohsarvition. -
5 Tisheindi nopesin 7
4 |- ROFile No
b |~ [Tadustry Operating without CCA o
H ¢ |-| Hos Preducnunc\cccdcd_(last‘H\‘lTHs}lhnn CCA-Qty __:_\u. - —
[ T TAny products-NOT in CCA, manufactured-Last 3 No. )
b el ... .
| el Foul Odour/Fugitive Em:ssnonm)e l’:ns in I‘wmlses
7 [T ind Im}u-.rrv Mime CHANGED in revent limes 77
¢ | -| Has Regn with.CETP or TSDF eapired S
I | - | Seperute Energy Meter for APCM Y - &
h |- | Provision ol any Q_I_J\Nl_-_ mp ——
Air Related

- | Fuel Type confirmitive with CCA 7 .
Av. Fuel Cansumptian EXGEEDING CCA limits
APC Measures confirmitive with CCA Londilians

ALL AF‘C 'CMs are In upummn _

|. nll is ot in upumllun

SMF ‘1\ml.t ility - -

- | ‘T'liick Sinoke dbsérved in Flue Gas/Pr

PCB Id: 40849 |

ph nfSl.ruhhing Medla as per requlremen: b i

ol ol B e el

Water Phr;m Ltcr :
_|- i S;\ilr_ce.ar\\'- "T_S;Ipn
I WWCHE EXCEEDING the CCA Limits
do-fww Dtspas.&l asip’ the the Conisent 't Canditions ?
s - Wasihe &T_f:m optration 7 L T
[_ = Treatmien ‘Sy\nm-AF)&QLm‘ﬁl.

\lnl app

1t h.mdlu. I.\IHIIHL. ehfluent

Bischar;,e 27

Did u oliserve ANY ILLLGAL
h - \:uuf"innml mlluuq.d g

Remarks :

‘
A du; uile

" Nt Apn]ll:;l!‘ll.‘
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— . % E}ujarat Pollution Control Board

( Inspection Report ) - Alr,Water,Hazardous
M" A s "
23 of The Water Act 1974, Under Sevtion 24 of The Air Act 1951 and Unider Seetion 10 of FP Act [980)

-y {Under Section

e ——— e s

! il}spection Crux:

Water Observatién: ' |
The unit was earlier visited on 23/05/2024 w.r.to Hon'ble NGT matter NGT-WZ 0.A 128/2023 and detail report

is already sent earlier, copy of the same is attached here with for ready reference, r_)u:'ing i_nspe_ctiur} the unit i:‘: not
found in operation & looking to the site conditions it seems that the mining activities al this mines is closed since
long time (Photograph). [377]-16/07/2024

Air Observation: - —_ ‘ .
The unit was earlier visited on 23/052024 w.r.lo Hon'ble NGT matter NGT-WZ O.A, 1282023 and detail report

is already sent earlier, copy of the same is attached here with for ready reference. During i_nspe_ctior] the unit is not
found in operation & looking to the site conditions it seems that the mining activitics at this mines is closed since
long time (Photograph). [377]-1 6/07/2024 :

Hazard Observation:
The unit was earlier visited on 23/05/2024 w.r.to Hon'ble NGT matter NGT-W7 O.A 1282023 and detail report
is already sént earlier, copy of the same is attached here with for ready reference. During inspection the unit is not
found in operation & looking to the site conditions it seems that the mining activities al this mines is closed since
long time (Photograph). [377]-16/07/2024

3 1 )
General:Observation: ! ;
The unit was inspected w.r.to HO E mail dated 10/07/2024. The unit was earlier visited on 23/05/2024 w.r.to
Hon'ble NGT matter NGT-WZ O.A 128/2023 and detail report is already senl carlier, copy of the same is
attached here with for ready reference. During inspection the unit 1s nol found in operation & looking to the site
conditions it.seems that the mining activities at this mines is clusad since long time | Photograph). No any
responsiblerpersop: was available on site hence NEI & written instructions could not be served. As per records the
unit has obtained CTE dated-03/07/2013 to manufacture Black Stene Grit 3000 MT*Month & the CTE was valid
up to 17/12/2017 (i:e.' Already expired). The unit has not obtained CC& A ol the Board. As per records the unit
has oblainéd EC datpd 11/01/2018 from District Environment Impact Assessment Authority Dist Junagadh
Gujarat on the name of Jay Khodiyar Enterprise at Pvt S No 355/4, 136/4/P 1, 136/4/P2, 136/4/P3 village Maliya,
Ta Maliya Lease Area 2-56-98 Hectare, Rate of Mining 72,000 TPA, As per Geologist Junagadh Dist letter dated
22/05/2024:the uinit hias carnied out-3,23,114.376 MT black trap illegal mining and 14,589,542 MT sadi mati
illegal mining forcwhich they have finc Rs 13.1 8,066,288 and copy attached here with. As per records earlier the
unit has been issued Show cause notice dated 31/08/2021 & Notice of Direction under Sec 31-A of Air Act 1098
by the Boait however the unit has not obtained CCA of the Board. The unit has not replied lor this office letter
dated 24/05/2024.in connection with inspection dated 23/05/2024. [377]-16/07 2024
~ RO Comments/Reply :Visit w.r.to HO E mail, -16/07/2024

g ! a;
I reechimiend i Recommuend Striet Action
£ o 4,

l_’tll'lnl.' to pdlnl :‘Il;:‘l-&tl'il of |_‘|'-|.:;(i|11m‘vli'dutiim for this action i
Consideririg H““ﬁt,’lé NGT pA 128/2023 matter and excess earlier production with out CC&A..

il R "
W.C Notings: —--—-p-—-----|47 1 0-AE [}~
o Ay | . ‘ CAiZN | iy S A i e b
g T i e i =
16/072024, <Lt ¢t 35 (Through XGN ) ;
L1 1 il
- e Bl 1 L a1
r—— ol ——— - - -1

o e LA T O

——ma
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- ~ Gujarat Pollution Control Board
g

e, ( Inspection Report ) - Air,Water,Hazardous
bi{'?“ ;5;'“ (Under Section 23 of The Water Act 1974, Uinder Section 24 of The Air Aer 1951 and U pder Section 10 0 LP Act [HU86)
3 : s i

“Specific Inslrucliﬁrﬁ,;,{iru—rlrjt_i Industry_at the time of visit , for Pt te Pt Compliance

Compliance Observed in this Inspections.
Instructions in Previous Visits and Reply Insp Det Instruction Status J
2 Slane oollEtal/Sladsedlatl atti, HRat wal Hlondo AeR -l B804952(23/05/24) | Pending !! Reminded AGAIN ‘
@aidl wR 2% sl .
3 S0 2l Adudl/RnaaHl Wad HER Bl Wkl Ae[ad] secl | B04952(23/05/24) | Pending !! Reminded AGAIN
w2 e uzaneallall ¥l @otdaz yeudl 26l
TXGN ot 2818 Hve AsH a2l Qe CTE=(l el dl.-18/12/2049¢ll B04952(23/05/24) | Pending !! Reminded AGAIN
for yel & 22 B UA CCA RNAc mell, BiIH Beil WU G2 AER ¥R
wFa 53¢ 8. F et @otdar yeudl s24l
7 oo 25l G18 612l AQUAA ol 15/05/202% Al 2¢/08720224 | B04952(23/05/24) | Pending !! Reminded AGAIN
s et exfanet W dd yusdl dun ol arl wedd
3170672020l oRHeA Uiz woaaiil WA o2, B vedd Head
Utz wsad Axer d il Radar yaidl sadl, ;
ol CTE/ICCA ﬂchﬂ,- i 679854(29/07/22) | Pending !! Reminded AGAIN
Lt @12 o a2 AR dl-15/05/2024 <l Yetsia el B79854(29/07/22) | Pending ! Reminded AGAIN
sule yususll dug A8 sl Wedd «i-31/0¢/20345¢( Al =1
yeyriz usaail wdd adll, ® cloiael yeuddl sadl,

wiuell Hitete] Blele] ey ety urlal Wi wAs(l s 2y seg, 579854(29/07/22) | Pending ! Reminded AGAIN
wuedl Ll Geologist approved Hieselal wdlel wAell sAAA o ciad, | E72854{28/07/22) | Pending !! Reminded AGAIN
wuedl vt susellon b bl wiael ot 53 8 AHY wils £72254(25/07/22) | Pending !! Reminded AGAIN

puset 43 5ol weaz yldl Aacdl wdel Radl well 53R 23 z2¢l,

16/07/2024 4/5 ( Through XGN )
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4 Sample Detail

(Under Section

5

p Process Stacks

¢ Flue gases Stacks

| éujarat Pollution Control Board

Annex?—3(P—14)

{ Inspection Report ) - AirMater,Hazardous

Annexure Details - Ai

3 af The Water At 1974, Lnader Seenon

r.Stack.Hazardous Waste & Sampluc PCB-1D: (40849)

3ol The Arr et 1D omnd Eader Section 10 o 1P A 198m

i {Tnnsp-l"‘ﬁi'l"’""”Ti’n&'p_hinik" )

Sr [Stack attached to__ | Mts [Remark

S Fumtine Emission 0
b Rt e i

1
-

p Details about Hazardous Waste Management :

E Products:
s 1

"I_black stone grint
3 |hlach <tone gro

F Raw material :

Applicd Oty _ ) -_Iﬁgaeéﬁﬁ_lﬁ' Remark

0,000 Kindly ignore this entry
pl i

“B000.000

-
_1__iblack stone

G Water Cansumption

1 Solid Waste

& Gener

'§7] Water Code (Qtv in kipd - Kilo Ltr
1| Damestic Purpose il
2 | Mnfy Process

i GUGRTRTIVTS mlr_mnun-:\‘.l faatitg i
T ____Raw Material Name - o ‘f_”C_gpac_ig_\_'f_!._Inl_{__r_\"l_on_th 3
T e w SR e e ST o000 - M
ation Break up
~ Remark

Inspection Team: S.B. Parmar. EE - MR.

I here

16/07/2024

per Day)[ WC:4.000_
it U]

Water Source
Borewell

Ruarewell

PRAKASHCHANDRA SARENDRAKUNMAR MERVANA

hy affirm. thatall the PDF. Data mentioned above. fees i

aidd hars heen cheeked & certified.

e &G

Signature By(5.B. Parmar, EE )

5/5 ( Through XGN )
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Photographs taken during Inspection

U R, 5
Water Iogged abandoned Mine Pit observed durmg nspection of M/s. Jay Khodiyar Enterpris
ise

[[w
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o [aseR
5 s GUJARAT POLLUTION CONTR_OL BOARD
T PARYAVARAN BHAVAN
¢ Sector 10-A, Gandhin 382
oayr T ehone | (078) 232 2%10
& ore : (079) 26295
GPCB  “Consentto Establish”(NOC) . Fax E (079) 23232156
CTE NO. 54796 website | www.gpch.gov in
- NO. GPCB/ID-40849/CCAING-835/ 15418 oy Blriemy
10, '

M/S. Jay Khodiyar Enterprise,

Plot No.355/4,136/4/1,136/4/2,136/4/3-Paiki,
Malia-Hatina-362245,

Ta: Malla,

Dist : Junagadh

SUB: Consent to Establish (NOC) under Section 25 of Water ALt 1974 and Section 21
of Air Act 1981

A
Vecky,

: ':i; REF: Your application No.63790 dated 18/12/2012 Y WA

'__ i Higy

Sir.

Without prejudice to the powers of lhis Board uncer the Water (Prevention and
Caontrol of Pollution) Act-1974, ihe  Ar Act-198° and the Fnvirgnment {Prolection) Act-
1986 and withoul reducing your respensibilities under the said Acts in any way, this Is to
inform you that this Board gran's Consent to Establish (NOC) for setting up o an
industrial plant/activities at Plot No.355/4,136/4/1,136/4/2,136/4/3-Paiki,Malia-Hatina-
362245,Ta : Malia, Dist : Junagadh for the manufaciuring of the following nems The
Validity period of the order will be Five years i.e up 0! 17/12/2017.

|Sr.No. TProduct " [Capazty = %
.’>‘I Black Stone Gnit | Total !
+ | 3000 MTMonth_

1. Unit shall require to obtain prior pen:niésllbn of the MOEF, Delhi for Mining
activity as per O.M.D1.18/05/2012(Copy attached ).

2. Yau are directed to modify/upgrade your air pollution control system as per
the Guidelines prepared by the National Productivity Council far the Stone
Crushing Units within one month time period. You are alse required to submit
an action plan for implementation of this guideline.

3. Mining activity shall not carried out without getling Environment Clearance.(If

Applicable).
CONDITIONS UNDER WATER ACT 1974, '
1 There shall be n0 generation of the mdustral effluent from he manufacturing
process and other ancillary indusinal operauons - o
2. The quantity of the domestic wasle water (sewage) shall npt exceed 200 livday,

3. . Sewage shall be disposed of through septic tank/soak pit system

CONDITIONS UNDER AIR ACT 1981: i
4. There shall be no use of fuel hence there shall be no flue gas emission.

&,J'L 5 ‘;_}, Lo *‘%’_‘::;'T
SRUR P

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Grganisation
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5' There shall be no process emission from the manufacluring-;-p'rgcess as well as
. ther ancillary process. _ " p
6 ?:Zoconcentraiinn ol Suspended Particulate Matter in ambient air measured

petween 3 meters and 10 meters dlst}ap;gce from any equipme':n-f. of stone crushing
i I nol exceed 600 microgram/M". _ v
7 #:It'asah;p:gnZant shall install & operate following measures (o contro! emission of
' particulate matter shall not exceed the permissible kmils
a) Closed Grinding & Screening System,
Water Spraying System.
2; Hood forpscree?\in; Classifier & Crusher & Conveyer belt should
be closed one.
d) Construction of wind breaking walls. _
e) Construction of Melal led Road within premises.
f) Regular Cleaning & Wetting at Ground within Premises.
g) Dust Suppression System,
h) Green Belt of 10-meter width all along the periphery. N

8. The applicant shall operate air pallution control equipment very efficiently and
continuously so that the concentration particulate matter always conforms to the
standards Specified in condition no 6 above. X G e :

9. The consent to operate the industrial plant shal lapse if at any time the
concentration in the ambient air is not within 1he tolerance Iimits specified in the
condition no.6 ' _

10.  The consent granted shall lapse at any ums if any parameters or any condition of
this consent order are not complied with

14 All measures for the control of envirenmental pollulicn sha ! be provided belore
commencing production.

CONDITIONS UNDER HAZARDOUS WASTE : (if applicable)

12, Applicant shali have 1o comply with provisions of Hazardous Wasle
(Management & tlandling) Rule-1989 as amended ‘rom ime to time,
The applicant shall obtain membership of common TSDF s.le for-disposal of Haz

Waste as calegorized in Hazardous Waste (Management & Handling) Rule-1989
as amended.from time to time. .

12.2 The applicant shall obtain membership of comma
disposal of incinerable waste. . 3

The applicant shall provide temporary storage facilities for each type of Haz.

| Waste as per Hazardous Wasle (Management & Handiing) Rule-1889 as

121
n Haz. Waste incinerator for

amended from time to time

GENERAL CONDITION :

13, Adequate plantation shall be carried out all alon

premises in such a way that the densit
acre of land and a green belt of 10 mete

g the penphery of the industr.al
y of plantation s atlleast 1000 lrees per
s width is developed

@Qw .
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GUJARAT FOLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Seat :r 10-A Gendhinagar 38201°

Phere - 10781 2322582835
Fax {079) 232327EC

website © www.gpcb gov ir

ns in preszehea o regardng water

The apphicant shall have to submil the relu
i ent of water cess l¢ the Board under

consumption and shall nave tc make paym
the Water Cess Acl- 1677
In case of change of ownersnipimanagemert the name and adaress of the new
owners/partners/directors/propretor should immédiately be irtimated to the
Board. :
The applicant shall however, not without the prior consent of the Board b_rin_(_:, nto
use any new or altered outlet for the discharge of effluent or gaseous emission or
sewage waste from the proposed industrial plant The applicant is required to
make applications lo this Board for this purpose in the prescrbed forms under 1ne
provisions of  the Water Ac-1974, the Air Act-1981 and the: Ervironment
{Protection) Act-1986 b
The applican! also corply with the General condilicns as per Annexure - |
attached herewith (No.1 to 38) (whichever applcable) - )
The concentration of Meise in ambient air with:n the premises ofhindastnal unit
shall not exceed following levels: TN

Between 6 AM and 10P M 75 dB{A)

Between 10P M andGAM 70 dB{A)

Applicant 1s required lo comrply win tne mancfaciuney Storage and Impont of
Hazardous Chemicals Rules-1889 framed under tns Environment (Protection)
Act-1286.

If it is established by any compstent suthority that the damage 1s caused due ta
their industrial activities to any person of mis propeny i~ trat case they are
obliged to pay the compensation as determinad by tne competent authority
The applicant shall not carried out any activiies or projects isted in schedule of
the new EIA Noatification dated 14/08/06 requiring pricr Enviranment Clearance.

- For and on behalf of
GUJARAT POLLUTION COE_TROL BOARE _
|

L3

'(C.C_.BHIMANI)
DY.ENVIRONMENTAL ENGINEER & UNIT HEAD.

Clean Gujarat Green Gujdrq-i‘ e

ISO - 8001 - 2008 & ISO - 14001 - 2004 Certified Organisation .
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MEMB-::-:;L“A‘ML .

BECRETARY UNAGADH

DRIAA (MUNAGADH, e T . DIH];;:JJARAT '
GUJIARAT GOVERNMENT OF GUIARAT :

© NoDRiAA/. st Bef 4 ¢4) | 64~ 66212048 - S D wncf LOJIDIT €

11lod|204g. <"

_Bub: Rnvironment Clearance for mining of Blackirap of Jay Khodiyar Enterprise
[Exinflng  Avcn In® Hectare &nd. type: 2-56-98 | at Pvt. Survey No. -
855/4,136 /4/P1, 136/4/P2,136/4/P3, Village: Maliya, Taluka:Maliya ., Dist:
Junagudh, Btate: Gujacat Minor Mincral Mining project in Category 1 (a) of the
§ Schedule of the EIA Notification dated 15/01/2016. _

: }. Dear Blr,

This had reference to application secking environmental clearance for mining of
Blacktrup from the Project I'roponent along with the information in specified Performa like
Torm 1 M, Forml & PFR , which in also duly verified by the District Office of the Department -
of Geology &s Mining, Diot, Junogadh,  -° ., =~ B . :

—ar

MMMLMMMQM%W‘

‘[-8ry | Name of Applicant” "Sur{rcy No. [ Villige . |Taluka - |Lemsc Arca | Rats ol
no, |- =B : . i ; in' Hectare | Mining(TPA)-

i o s e and typs * e

i 7! Jay. .. Khodiyar | Pvt.355/4, | Maliya Maliyn - .{2-56-98. | 72,000 TPA | - :

. | Enterprice - _186/4/P1, . . =i ) :
, ' 3 L 136/4/P2, corat -y
. 136/4/P3 : il il s - o}

A lease area of this proposal is being inining projécts they fall under project/activity no,
1{a) of the Bchedule of tho EIA Notification, 2006. As-individual lease area of edch of the |

_ propouals is leso than 50 Hectare; they faltunder category B.

]
- |

4

i Since the project was categorized as 'B2, it does not requiré Public Consultation ns p&
Para. 7(j) 1IL. Btage (3) (¢} of EIA Notification, 2006.

The DEAC, Junagedh had recommended proposal to the DEIAA, Junagadh based on
DEAC meeting held on dated 15/07/2017 where consultant of an applicant called for et
pressentation and based on dlscussion DEAC, Junagadh sent their recommendation for the
propaopal on dated 25/09/2017 te DEIAA, Junagadh to grant the Environment Clearance to
thin mining profect: " . , 2

The proposal was onoidered by DEIAA, Junagadh in its meeting held on 25/09/2017
at chamber of Collector , Collector Office, Dist. Junagadh. Aller detailsd deliberation and
careful conpiderntion, DEIAA, Junagadh hereby accords individual Environmental Clearance to
ebave project under the provisions of the BIA Notification dated 14% September, 2006 subject
to compliance of the following canditions, . :

EE“. ;Omwf‘fs“b'l"': ! h'uw&mw &Pnntﬁlﬂcer,]mpdh Prant, . Page 1/7
Tad ula Geva Sadan Jundeadh: e
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RANSPEC1E1L/CONDITIONS; J] #2
A ¢ proponent shall comply with all the guidelines and notifications issued by MOEFCC, New

ofe
o.?y andt :‘l? regarding cluster P"’ECJ‘; as part-of compliance of orders of Hon'ble National Green Tribunal

% 7from time a fime. ) .
/0. Iflease nrea of project proponent falls in the cluster and total borrawed area of the cluster flls
under cmgo:y: Bl or A, as pes the prevailing guidelines of MOEFCC, New Delhi, all the conepmed
procedures  shall be " folfowed “up ,acc?rd{ugly for complinnce of . Environmental
Liws[Nu.tiﬁuﬁonszulci and -under such circumstances project proponent shall extead oll *-
support inchiding financial contribution or otherwise elso for compliance of environmental
' Laws/Notifications/Rules for such cluster. )

3. 'If lease area of applicant falls in the cluster and total borrowed area of the cluster fall under
category B1 or A, EIA study shall be carried out for the said cluster an decided by the competent
anthority and EMP for the cluster shall be prepared based on outcome of the EIA study. In sucha
case,. all the supgestions/recommendations of EIA/EMP prepared for the cluster shall be
complied with in a letter and spirit by the project proponeat(s) including lease holders who have
already been accorded Environmental Clearance. )

4, No mining shall be widertaken outside the area specified in this Environmental Clearance.

5. Only controlic_d blasting shall be practiced by licensed person with all necessary care, ’ .

" 6. Any change in lease arca (Individualfcluster, survey number, entailing capacity addition with®
change in mining technology, modemnization and scope of working shall again require prior
Environmental Clearance a8 per the provizions of EIA Notification, 2006 as amended from time to
ﬁm e . * . £ i L T

'
AL WATER: Y
7. The project proponent shall obtaln necessary prisr permission of the competent nutherities for
. withdrawal of requisite quantify bf water [surface water andfor ground water) required for A
project, . Lo : *
B. Mining npemﬁnn-s}mll'nof inlerlsccl_ grpund table and hence ;hem_shnll not be any water /
wastewater discharge from mining operations, -~ oo s
9. Garland Drains, settling tank and Catch drains of appropriate size, gradient and Jongth shall be
Wﬂ_ﬂ'ﬂmd mu.nd the excavated mine, mineral dumps; reject dumps to prevent silt and
sediments flowir:g into any water body. T
10, Domestic wastewaler shall be disposed off through septic tank - sonk pit.

11. Efiective saleguards, such as regular water sprinkling shall be carried out in critica]
to air pollution and having high levels of particulate matter such as loading and un,
g end all transfer points,
12, Drills shall either be operated with dust extractors or e
deilling) to suppress eir bome dust during drilling, *
13, Qnij‘;j ;onlm]lcd bIascing shall be practiced by licensed person with all
conditions mentioned in ‘Di i
o ) SMD&;:C::;:’.::-‘::L :;n;za ;au.!:z rules and The Explosive Rules-
14, latermal roads shall be ether paved propedy or sprinkled with water st i
t regular intervals for

controlling fugitive emission durs .
uring vehicu! ;
developed along both sides "‘l'-nttmal-ma.d;,i: wovement. Trees of native spegies shall be

areas prone
oading point

quipped with water injection system fwat

ucccsaa.ry care as per

order to contain dust,

Office : 0MMice of Sub-Divis} 1M,
Tk Seva Sadan mapodt;: Aglstrats Prant Oficer, Junsgach Prant,

Paga 217
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: 4 y u covcred
a 15; Vehicles shall not be overlofided and miernl iransportation sholl be don: only ! thro Eh .
)l trcks g0 that no spillnga of minem! / dust taks place. ecp vehiculsr ;mumdns i.n
\ 1 16. Vehicles used in mining opermtions shiall bo maintained well s0 83 fo keep
control,
) 17, Pugitive enission in work plage and anblent alr shall be monltored: The cmi'saian_
to the standards preseribed by the concerned authoritles, : o
) 18. Ambient air quality shell be moultored nt sits and the nearest human A5
* eonform to the norms p:e's:‘:n‘hed by the MoEF, Covt. of Indin.
'
! 19. 'The projett proponent shall strive to adopt 2ero waste mining concepta BY "’d“r:mim Spws
) of reject through technoldgical innovation of finding the use of fines through l::mi wtilized for the
) 20, Top soil frora the mining nren shall be scrapped, stacked separatels presere ‘
plantation work. or mining
} 21, Overburden, waste Tock and non-saleable mineral generaled dumsd: m;i:':rn}igd Slope and
- operations shall be stored separately in properly formed dugmps on 70" € ¢ material. Such
} height of such dumps shall be restricted adequately to prevent &1y SlppaaS °t i el
.dumps should be propedy terraced, stobilized and secured at 10 S uraes,
) material that tay cause degradation of the surrounding land or silting of water €2 _-mhle 48
) 92, Overburden or pther rejects shall be backdilled into the worked out G12TY so far a3 O
a view to restore the land to its original use or desired aliernate use.
) 23,1t shall be ensure, that there i a0 leakege of-of and gresses from the ""“d“ uasd for
E " transportation.
) 24, Used oil / wastt oll,-if any, genmtcd shali Le sold ogly to the rcglﬁ‘ﬂ'ﬂd “‘"yclm In case of
- aply with the provisions of
) _ genmunn of hazardous waste, the project proponeat snall strictly o 2008 e
. Hazardous Waste [M.nnagmml, Ha.nd..rg and TI""leGDnda.ry Moy ement) Rules h B2 Y ;
) amr.ndf.d I:rnm time to time, - .
L 77 I ,
) 2. 0‘!115' w::tmled hiasung shall !:e prar.ﬁ:l:d by licensed person \\.1Lh al n:ccss-'JIY ‘caré for
’ ) g . protaction of puh]m, wurkm 2nd p:opm_\r from ly rock and vibration siski
X ) 26, Blasting shall be done in such amanner o preveat [ormnuon of big size blm].de:s and lhereb]f ta -
} : minimize need for secondary blasting,
27, When blasting is done, it shall be ensure that the persony have moved out of hu!ldwg and BWay
) from the danger zoze. At the time of blasting, a guard shall be posted on either sids of the road to -
warn the passers, *
¥a 28, Explosive for blasting shall bs used only after takdng requisits pmmsmn from the Director -
) . Generzl of Mines and Safety, Government of India, All necessary safety measure shall be taken
: and requisite icence shall be obtained for storage of explusive.
) 29, Anti-vibration devices shall be provided to vibrating tools | equipments to be used by workers
\ during mining, Vibrati =1-|n11 be d within safe limis.
. 90 All the precautlons are to be obscmd as per Reg, 106 of MMR, 1061 for safety and security,
| Fate masks, helmets, salety shoes etc. shall be provided to all the workers working in the mining
\ areas and its usage shall be ensured and aupervised,
81. First Ald Box should be made readily available at the sit,
) 32. Occupational health surveil

of workers shall be undertaken periodically by a doctor who is
) - e Forap tional health and hygiene andits records shall be maintained.

2,
Information regarding oceupational mine discases caused dus to air pollution and its preventive
measures shall be Wiﬂﬁ)'td at site i vemacula: langu.:gc for workers,
| Office : OMce of Sub-D
TaldaSevy Sad;; Jw:mm Wnociy &hmum"'l'm'i‘“ Frant,

Page 3f7 - °
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2nd lease area shall be done to aveid falling
; on. a protective bund with 15° slope shall be
a $ d anizmels. In addition, & p‘l‘ﬂtl:t;

| ‘srm:;::;g;n worked out area to chc;k the inadvertent I:n!:ry of bumans and

A

i illr-', £ i ,I ' ¢ bt idin
it 38t :ﬁ' lere] invand around the Jease area shall be kept well w:!.h:m.the ““::";‘;;:-7 P‘Wu:
sl . n@m&d ]’:Bm indlldil‘lg engi 3_1'105 mntl'ﬂ] like nl:cnsl:l:r:__u_ﬂﬂlaﬂ 3 s silen s
R AT A tion. Ambient noise level shall conform to the
vo-", enclosurés’étc, on all sources of poise generd "
; ’ ~__,= #e ﬁr:sm'b od under the animmt{?mlﬂﬁﬁdh}ﬂm&mﬂﬂ, 1986,
. . - 3

6:GREEN BELT DEVELOPJIENT:

36, Green belt-shall be developed in periphesy
strictly as per the time schedule. The green b
trees with thick foliage. E : . )

37. Drip irrigation system shall be used for Lhe green belt developrment within the premises.

. g . 3

38, The project propenent shall make budgelary provisions as Euvumlzmmwj Prom:?nn Fund aod

shall open the account in nationalize bank and shall also give binding cn afidavit ta follow the

" EMP which is given in presentation or mining plan.

'39,.This Environmental Clearance does not confer ang right 1o the project proponent on the land
* propassd for ledse and all necessasy stantory clearances /-permissiéns shall be obtained from- .
respectine department before startofwniingoperations, . - ¢ - LT -

of the lease area as per the CFCB guidelines and
eIt should comprise of rows of varying height native

40. Mining operation shall bs restricizd to above ground wz.T.er \‘.a.hle and it shall be_:cnsu:ed thatit .
does not inlersect ground water table. - ; t T . 5 %

31, The pmfcct propenent shall ensure that 0o natural water course gets obstrycted dne to mining

. operations, - - I - xSy e

42. The pits left unfilled joléace area shall be tonverted to water body: Higher benches of extasated
void/mizing pit shall be terraced and its slipe shall be made gentler for easy acceasibility to the:
waterbody, . - o . fi Jim % G

43. No snining shall be carried putin the salety z01e of any biidge / embankment and in the vicizi

- of natural [ manmade archealogical sites. : . : !

44. No wikie habitat shall be infringed end in addition to that before issuing the mining lease, it has
to be ensured that no wildlife movement shall be existing'in the lease area proposed for mining.

45. A booldet containing the Dos and Den'ts shall be prepared in vemacular languages for the use of
site in-charge and workers to ensure that all necessary environmental, safety and hcalm'
measures are undertaken.. {ie. The aerial distance betwren Human Habitation and lerse area
st b more than §00 meless. the aerial distance betveen National Highway and Leass ar
wmust be more than 500 mieters, The aerial distance between Siaie Highway e

reolation Well, Irri ", Relbeny Bridee,
pf v lerigation Well and lease area must be wmore than 200 meters '
distance between bridge pier, check dam, french wel gad lease area must be . The az.
metery, The asrial distance between raflva track, Canal and le H0kE: then, 500
i~ .| &s¢ area must be more than 200
46. Funds earmarked for environmental protection meas

ures :
shall not be diverted for sther purpose. Records ciye shall be kept in a separate account and

ar wise expenditure shall be mainthined,

Office : Office of Sub-Divy ——
Taluka Seva Safan Jméﬂf Hagistrate &FrantOfMeer, Junagagh pr. i
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49.

“The project propanest shall also camply with any additionnl conditlan that =

Annex82 (P-23)

I"¢8

the DEAC or the DEIAA or any Bther competent authority for the purpos
protection and mansgement.

Hall yearly compliance reports oa the cenditions stipulated hercinabove shall
DEIAA, State Pollution Control Board and the Reglonal Oftice of the Minlatry
Forests, Bhopal, on 1% June and 1#t December of each cnlendar year by
Pproponent. iy ) ;
The Project PWPMEIH shall hava to mmp")f with the pm\risiuna of Gujm.'nt Minor Mineral
Concession Rulé (GAMCR) ns and when amended by the State Qort. with respect to E.he )
provisions for am;nmi of mining plan, EMP for chfstt.r. creation of separate corpus, ete. .i.n T;cw

of the recommendations made by the MoEF in ita report of March 2010 and the model guidelines
framed by the Ministry of Mines. . o
The project proponeat shall have to get their Mining Plan npproved by the competent nutnuntjf.
within a period of ene year from the date of grant of environmentnl clearance. If Proponent will fail
to submit approved mining plane within a period of cne year from the date of grant of

. cavionmental dearance, this B.C. Certificate will automatically cancelled and ?mpanmtlmvc ta

5

=

52,

apply again for E.C.

. Decisions/Directions of Hoa'ble Court and Han'ble National Green Tribunal given in the matter of

minor minerals shall be binding on the project preponent. ) .

The Individual project proponent shall inforn the public that the project has been accorded
environmental clearance by the DEIAA and that the copies of the clearance lotter are umﬁfx‘h.le
with the DEIAA Recard. This shall be advertised withia seven days from u{e date of the c]cnmnce
letier, in at lenst two beal newspapers that are widely circulated in the reglon, one of which shall

" - be i the Gujaratilanguage and the other i English. & copy each of the same shall be forwarded

53

" to the concerned Regitnal Offce of the Ministry. _ ) - e
. The project authoridés shallinform tse GPCB; Regicnal Office of MoEF and DELAA nbout the date

of finanicial closure and final npp:;:mi of the project by the concerned authorities and the date of

", startof the project. | - .

54.

55.

The DEIAA may revoke of suspend the cleamance, #implemmtatiun of any of the above oondiﬁdné
is not found satislctory, .. . 4 ) ’ . ) : .
Th project proponent in a time bound manrer shall fnplement these conditions, The DEIAA T

.. reserves the right to stipulats additional condifions, if the same is fp:.ind tcesaiy, Tha abiote . ..

5

o

5T,

% - conditions will be enforced, inter-alia uader the provisions of the Water {Prevention & Control of

Pollution) Act, 1974, Alr ‘(Prevention & Control of Pollution) Act, 1981, the’ Environment
(Pratection) Act 1986 and Hezardons Wastes (Mansgement Handling and Trans boundary) Rules,
2008 along with their emendments and rules. ' ; . . .o

. Project proponent/Lease holder shall be obtained Consent To Establish [CTE) & Common

Conseat & Authorization of GPCB under the provisions of the Water [Prevention & Contrel of

Poliution] Act, 1974, Air Prevention & Control of Pollution) Act, 1981 the Environment

(Protection) Act 1986 and Hazardous Wastes (Management Handling and Trans boundary) Rules

-2008 before Commencement of mining activity.

The environmental elsamnce {3 being issic “without prejudice to the action, if any, initiated
under the E.P. Act or any court ease, if any, peading in the court of law and it does not meen that

" the project proponent has not viclated any environmental laws in the past. This clearance does

58,

59.

Office : 0|
Taluka Seva Jadan Junagadh, ““pﬂ?m &PrantOfMicer, Junagadh Prant,

not give immunity to the project proponent for the case, if any, filed against him in any court of
law or action initiated under the EP, Aet. ., , - 1 . Ja
i w7 MG Ao A R
Precise YRSy Ak shall be jointly demarcated at the site by offcials of Mining / Revenue
D“"“.m‘m pror 1o mining operations. Records of such site plan, duly verified by campetent
sutborly chall be maintained, " ., . i o
R MRS LA b

The project proponent shall 3 jwitl
3 carry. put activities -.wl'der CSR in consultati n Wi eal
Develsnment / o 0 B \ o th the District

tor for that he/she shall open en aceoqunt lannlis
e of Sub-Divistonal o
Page 5/7
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ivities uader CSR as per
{2 TSR nctivities fund The project proposcat shall carry out activities
¢l District Development Officer i District Collector.

Y j be prepared ead
s e s e et
35 by the competent autherky within  period of eac yeor S

lhlﬂbehmpuu:dwhﬁeyudn[km“bdiﬁd“‘lmh.ﬁﬁ?' ations and it does not imply
62.Thld Eearance ia favced with respect to coly ‘f‘mnﬂm:w project. While pranting lease, the
DEWA approved the way by which Jease ia granted Jations, Notifications,
l::ma authority shall ensure compliance of relevast 'b:- cj:,ud NOT, ete.
e S, ey g 0::;‘;:"-?; ;."m Ha.ticm! Grezn Tribunal, if
v against this environmental clearance shall Le Wi : B
p ’::it:ffmlhw : Ptri.:cf 30 days as prescrited under Sectizn 16 of the National
Tribunal Act, 2010,
With regards,
Yours sincerely,

(BALS
Member Secretary

lisued to:
Jay Khodiyar Enterprise, R ‘
v Sr.No.355/4,136/4/P1,136/4/P2,136 [4P3, Villeg= -

» Malnya, Taluka : Maliya,
DistJunzgadh, N
Served Through : The Geologist/Asst. Geologs, Geulogy & Mining Div., Colector Office, .
Dist.Junsgadh, ; =
Copy To i

LA™ The Collector & Secretary DEIAA, Collecter Office, Jilla Seva Sadan, Junagadh,
2. TheExecutive Engincer & Scoretary, DEAC, Irrigation Department
3 The Secretary, SEAC, C/0. Q.P.C.H. Gandhingar . 332010.
4

(State), Junagadh.
» The Commissioner, Gealogy &amining Block No, ¥, TFloar,

Udyog Bhavan, Sector-] 1,
Gandhinsgar,
4 The Chalrman. Central Pellution Centrol Board Pasivesh Bhavan, CBD-cum-Qffice
Complex. East Arjun Nagar, New Delbi- 110032,
& Zonal Officer, Centra) Pollution, Contry Board, Pariveshy Bhavan, 0
Ward Number 10,Subhenpura, Vadadara-390 023, v Sl
7. The Chiel Conservator ce Forests (Centray), Ministry of Environment & p ;
olfice (W), E-5, Arera Culony, Link Read-s, Blogaksca0i, up, o esonal
B la.vitoring Cell, Ministry of Enwir Timent ar Pars
Comples, New Dethi-yig gy, 0 FORts, Paryavaray P, 1060
9 The member Secretury, Gujarat Pellution Con
AQundhinagar-3g291, el Bowrd, Payararan Bhavan, Sector-10
10 Select File, uau)ﬁ.}m ﬁg
: \
(.M.
_\-‘_ﬂiﬁlli\cﬂ Membey Sewvtuy
Aolisig DELAA
Olics 1 Offiey O Sub-Biviiong) Magiszay
T Senagay, ragads, EPrant Offcer, junagath Prant,

Page &7
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
s Sector-10-A, Gandhinagar 382 010
Saa Phone  (079) 23222425
h\ | /4
GPCB

(079) 23232152
Fax (079) 23232156
Websile www gpcb gov Iin
BY RPAD
sal ugNR (Aaze uA Reiae) wREAN 1981+ e 31 U g Gl Yustl
(o3l
G wuu R owe WA Weed yiwd, A2 o UMY, 3S/¥/ 35/%/2,
135,%/3, Wl sdlet-3 522y, du Mol ®. oz bsid Gelol ueudl
Bl U 0ds 28let A2 ot Garestall ygld s 6L,
2y  wuud wauacud WA B b, wu wud GRS uuGe HdS PR
S dwdl Ao Raa wad 8. 2 Guilsd wRRzMe sen 37 361 el wal
@ Roll v o el A 5 WAL D
'. -3'-5 wiuAwRL A cllefbutueiGaelan  Heustd YeRls w@sdlAl w2 de
QW03 ,204¢coll Ay scl uBRaM scx-24 26Q Qéetl w@stdla
AR @ ol yoel Raidl maa Hda édl
a) suetl w2l [Qes AL Al sedd atell,
) W 6@s pu Mipel M2 Y ua QA e aall wal Wet sUR
AR Dds A AN yél 2da B.
o) i pallell Asct GNEHL ¥HL 5AAA a2l

Gulsd wRoUM & Raol ellwgll, wAd UENR Peag Qb yRz 2s ol

ulstegan? eal W@EAAHA setx -31 U 260 o1 Yo Yuell uuj R

Q) wuetl Gl Geuteet bl ol sall gl wREz-198100 sC04-31 W 360 AW

W2uyk e o wiual ?

23 R vuuell Gadleet yBaA wuel detiet (3dla) weaR wie? Y Sl Reell wadl
Aa A g el saa GuRlsd wRRaH-19816 sci-31 vl 2601 A HRla
wlol 6lkl sRallel WY o viudl ?

3) el G HaLdl dlos Yredl a2 well yadl sl sttnatett GuRls
R 198160l 5EAM-31 U 6 AU HIE WEA ot BMA?

Clean Gujarat Green Gujarat
1S0-9001-2008 & 1S0-14001 - 2004 Certfien Qrganisation
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' A A
- iuell ARd 3t goaill b el sraHl [Ar0 “Fﬂ "
T S"HSH; gaciioll 28l el an Hielld A sal wURAAH-198T ﬂsa )
T (8w
:‘1;‘;’:@“ ¥ ol Auid el wiucell §2% wsdl ua d niell wuoll FAUGEL

23d @ell el Al
Rl YEHG (AAR oletl e'da:’!’:@ adl,

e
@z elell)
Y[z és

EPERE A AR IE (T e BT R R RATS) dl- ¥oc¥el

oy

1) 4,

A ot ull322 Woz? WBR,

@a o: 3UL/Y, 135/¥/1, 136/%/2, 136/¥/3,
Hiolla edleti-3522%Y,

dl; s, @ wetole,

ascd el 1) Y@l uRsElsl, yus geidle............. o A w3l sidcudl ik
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S (NS T T
e GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

W Sector-10-A, Gandhinagar-382 010
bl Phone : (079) 23226295
GPCB

Fax . (079) 23232156
Website : www.gpcb.gov.in

BY RLP.AD,

Y Show Cause Notice = :

_L WHEREAS, you M/s. Jay Khodiyar Enterprise. (PCB ID-40849), -are having an industrial
plant at PLOT NO: 355/4,136/4/’1,136{4}2,136;’4{3 -Paiki, Maliya ‘Hatina - 362245, TAlL:
Malia, DIST:-Junagadh.

.2, AND WHEREAS, during visit of your industrial plant on 16/06/2021 by the Board Officicls, it

¢ -« was observed that:
Bl 1. You have not obtained CTE/CCA from the board for the mining activity.
4. 2. Youhavenot submitted mining plan in which place mining activity was ca rried out.
5 3. You have not submitted required documents along with present status of mines.
4. You have not submitted details of mining mine closure plan and present status ol
paid Royalty to concern department till today. E
5. You have not submitted reply which is given written instru
GPCB/RO-Junagadh/|NG-1395/1416 Dt.-08/07/2021.

In view of abave, you are called upon to show cause and directed to submit action taken
report with reference to above Non-Compliance within 5 days failure to which further action
will be initiated against you and your industrial piant.

.. ! \'r: H

H
1

G e

i.
ction vide letter na.

]: e , " For and on behalf of
' Gujarat Pollution Control Board

. (M. V. Patel)
Environmental Engincer
NO: GPCB/CCA-|NG-635/1D-40845/ Date:
Issu_ecll to: A

M/S. Jay Khodiyar Enterprise,

Plot No.355/4, 136/4/1,136/4/2, 136/4/3-Paiki,
MaliaZHatina-362245,

TasMalia, Dist: Junagadh

. Clean Gujarat Green Gujarat.
1SO - 9001-- 2008 & 1SO - 14001 - 2004 Certified Organisation
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Il ﬁ

v  GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
T Sector-10-A, Gandhinagar-382 010

h\1/ 4 Phone :(079) 23226295
GPCB ) Fax . (079) 23232156

Website : www.gpcb.gov.in
;. R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE _AIR {PR’EVENT10N AND
“AIR

CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE
ACT") AS AMENDED FROM TIME TO TIME. -

WHEREAS you are having an black trap mine with stone crushing plant M/s. Jay Khodiyar F.n_icrprisc..
Plot No. 355/4,136/4/1,136/412, 136/4/3,- paiki, Maliya-Hatina-362245. Tal: Malia, Dist: Junagadh.

AND WHEREAS Your stone crushing unit is operating without valid CCA form the board.

AND WHEREAS during the inspection of your industrial plant on dated: 29/07/2022 under Section - 24
of the Air Act by the authorized officer of the Board it has been noticed that; 1

You have not obtained valid CTE/CCA from the Board for the mining a'cliw_tit)f.

You have yet nol submitted mining plan in which place mining activity wab carried out.

You have not submitted required documents along with preserit status of mines.

You have not submitted details of mining mine closure plan and present ‘slatus of paid Royally
to concern department till today. i

i+ 5. You have yel not submitted reply which is given written instructionfvide vide Jetier no.
.+t GPCB/RO -Junagadh/ING1395/1416, Dt.-08/07/2021.

v~ 6. You have yet not complied with last issued Show Cause Natice dated:31/08/2021..

E'NO;\Lf&’!THER'EFORE Board proposes 10 issue directions under Sceiion 31-A of the Air Act-1981 as
under; -

{7 To prohibit you from the manufacturing of above said products.
+2.  To close the operation of your industrial plant on the above mentioned site till complying
S0 consented conditions. ) -

4. To direct the concerned authority to stop supply of electricity and water till thal time.

YOU ARE HEREBY directed 10 reply with compliance of points within 15 alays on receipt of this
nofice of direction failing 10 which directions as proposed above will be deeried 1o be passed without
further reference Lo you. : :
" i * For and on behalf of

: Gujarat Pollution Control Board

. . (Smt. M.S, Bhatt)
% ) Unit Head Junagadh
NO: GPCB/CCA-JNG-635/ID-40849/ Date:

ISSUED TO:

M/s. Jay Khodlyar Enterprise.,

Plot No. 355/4,136/4/1,136/4/2, 136/4/3,- paiki ,
Mianya-ng‘ﬁna-aﬁms. Tal: Malia, Dist: Junagadh. ol
LR

I . i s
'Clean Gujarat Green Gujarat.
ISO ©'9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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